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5. COPIES OF THE SAID NOTICE AND WRITTEN
REPLY ARE BEING ANNEXED HEREWITH
AND COLLECTIVELY  MARKED AS
ANNEXURE-+4

6. A COPY OF THE SAID LEKHPAL REPORT
DATED 04.04.2026 IS BEING ANNEXED
HEREWITH AS ANNEXURE-5

7 COPIES OF THE SAID EVICTION CASES ARE
BEING ANNEXED HEREWITH AND MARKED
COLLECTIVELY AS ANNEXURE-6

THROUGH COUNSEL
‘ /

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE DM, SULTANPUR
EMAIL-bhanwar(09jadon@gmail.com

Date: 16.04.2025
Place: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 610 OF 2025

IN THE MATTER OF:

AMAR SINGH | ..o APPLICANT
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RESPONSE ON BEHALF OF DISTRICT MAGISTRATE, SULTANPUR,

RESPONDENT NO. 2 IN COMPLIANCE OF THE ORDER DT. 09.02.2026

PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL

| Kaman Hossh .. aged about 22~..... years
Ih - \ Sq o pury
S/o.. S0 Y. Fames) = resently posted as . D1ster¢ k... Magistaete. .., do P

hereby solemnly affirm and state on oath as under:

1. That I, the deponent in the above captioned matter am fully conversant with

the facts of the case and is competent and authorized to swear the present

affidavit.

2. ThatI state that the contents of the affidavit have been drafted by my counse|

e
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on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

. BACKGROUND OF THE MATTER
3. That the Applicant in the present O.A has raised grievances regarding the

encroachment on ponds in village Lodipur, Post Bhartipur, Tehsil Lambhua,

<% District-Sultanpur, Uttar Pradesh.

y é WS %\

Y "‘2

l’v% \t the above mentioned O.A was listed for hearing on 09.02.2026, wherein
E ~

L Wﬁéﬁon’ble Tribunal directed the Deponent to file their reply/response. The

relevant portion of the order has been reproduced herein:

“.....4. Responses by the respondents may be Siled within one month. In his

response, District Magistrate, Sultanpur is directed to give complete
information regarding encroachments made on the pond with all requisite
details regarding land encroached upon, particulars of the encroachers and

action taken for removal of encroachments.”

e
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Il. REPLY IS AS FOLLOWS:

A. JOINT COMMITTEE SITE VISIT

5. It is submitted that in compliance of the directions passed by this Hon’ble
Tribunal, the Joint Committee comprising of: 1. Tehsildar (Representative |

of the DM, Sultanpur) 2. Scientist-E, CPCB, and 3. AEE, UPPCB

conducted a site-visit on 06.01.2026.
6. That the Joint Committee observed that there had been several encroachments

“on th J}%s\ignated pond area, i.e., Gata No 89, as per the revenue records. It
7 N

W] \ X
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o was found'that several concreted structures that are permanent in nature were

Pl e
,t{:fa‘:‘\i ‘{)/z:/“pj . 1 7

b buifis
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A

/sMr. Rakesh Kumar Pandey & Girja Shankar Shukla. A kuccha road

.fp_,m Lo
~...Jhad also been constructed in the said area.

A copy of the Joint Committee report is being annexed herewith as

ANNEXURE-1

B.VERIFICATION OF RELEVANT REVENUE RECORDS

7. That it is respectfully submitted that the land in question that is Gata No. 89

having an area of 0.873 hectares is recorded as a pond in the relevant

Khasra/Khatuani records.

A copy of the said Revenue records along with a nazri naksha of the Gata

No.89 are being annexed herewith and collectively marked as ANNEXURE-

2

T
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C. ACTION TAKEN REGARDING THE INTERLOCKING WORK

8. That vide letter dated 12.01.2026, the Tehsildar, Lambua had submitted a

report to the Deponent stating that the interlocking work had been carried out

on a part of the pond land by the Gram Pradhan.

A copy of the said letter dated 12.01.2026 is being annexed herewith as

ANNEXURE-3

9. That further, the Tehsildar, Lambua issued a notice dated 27.03.2026 to
& t'ﬁg’féggm Pradhan, Lodipur, seeking an explanation regarding the
it

AN
\ng‘jiﬁt@rlockiﬁg work. In response to this notice, the Gram Pradhan, in his
o7 - ‘.

) ‘}V

5 G-

% i N &
t. P ’\) C/Ff 5

5 written:reply dated 05.04.2026 informed that the encroachment made on

04.04.2026.

Copies of the said notice and written reply are being annexed herewith and

collectively marked as ANNEXURE-4

10. It is submitted that the fact that the interlocking work has ncw been voluntarily
removed by the Gram Pradhan as stated in his afore-mentioned response is

also duly corroborated by the report of the Lekhpal vide letter dated
04.04.2026.
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A copy of the said Lekhpal report dated 04.04.2026 is being annexed herewith
as ANNEXURE-5

D. ACTION TAKEN REGARDING REMOVAL OF

ENCROACHMENTS

I1.1t is submitted that as per the observations of the Joint Committee
inspection, eviction cases have been registered by the Tehsildar, Lambua,
Sultanpur not only on the three persons namely- Uma Srivastava,

Poonam Mishra and Rakesh Pandey but all seven illegal occupants,

i) 5} 5 %

name]y- 1. Uma Srivastava, 2. Poonam Mi’shra, 3. Rakesh Pandey, 4.

& mzkéi[izl, 5. Ramdutt, 6. Girja Shankar Shukla and 7. Shiv Prasad U/S 67

CIN)

'\}\bf f;lie Uttar Pradesh Revenue Code, 2006, the details of which are produced

as under;

i.  CASE NO. T-202604680300142 (STATE VS. UMA SRIVASTAVA
& OTHERS) - In addition to Smt. Uma Srivastava, Shri Bankelal and

Shri Ramdatt have also been impleaded as parties.

ii. CASE NO. T-202604680300143 (STATE VS. POONAM MISHRA
& OTHERS) - In addition to Smt. Poonam Mishra, Shri Shiv Prasad

has been impleaded as a party.

B
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iii. CASE NO. T-202604680300144 (STATE VS. RAKESH PANDEY
& OTHERS) - In addition to Shri Rakesh Pandey, Shri Girjashankar
Shukla has been impleaded as a co-party.

12. Further, it is respectfully submitted and clarified that proceedings are ongoing

)

against all 07 encroachers, and they have been impleaded as parties in the said
03 computerized cases in accordance with law. Due to a technical feature of
the RCMS portal of the Board of Revenue, Lucknow, the term “etc.”appears

after the main name, which includes the other co-parties as well.

Copies of the said eviction cases are being annexed herewith and marked

" collectively as ANNEXURE-6
I ;- Q/

1t is sﬁbmitted that the afore-said eviction cases proceedings are pending and
on-going against all identified encroachers and the next date of hearing is on
17.04.2026. It is hence submitted that, thus, no responsible person has
been left out from the ambit of legal proceedings, and action is being
taken against all concerned parties strictly in accordance with law. The
aforesaid cases shall be decided expeditiously on merits, and further

necessary action shall be ensured accordingly.

B
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14. That the Deponent, being duty-bound under law, is committed to ensuring
strict compliance with all directions of this Hon’ble Tribunal and undertakes
to adhere to any further orders or instructions issued hereafter, without demur

or delay,

@/

DEPONENT

VERIFICATION

. : . IcA Wi | C'ﬂw)))dl‘Q)
Verifiedat __ Sy Hrn(l?uﬂ on this day of April, 2026, that the

contents of the above affidavit from paragraphs 1 to 15 are true and correct to
the best of' my knowledge and belief. No part of it is false and nothing maferial

has been concealed therefrom.

L
DEPONENT
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. ANNEXURE-1

REPORT OF THE JOINT COMMITTEE

In
Compliance with the

Hon’ble NGT Order dated 08.12.2025

In the matter of

- Amar Singh
Versus
State of U.P. & Ors.

in

OA No. 610/2025/PB

-Submitted by-
DM Sultanpur, CPCB and UPPCB

January, 2025
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Report of the Joint Committee in Compliance to the Hon’ble NGT
Order dated 08.12.2025 in the matter of Amar Singh Versus State of
U.P. & Ors. in OA No. 610/2025/PB

1. Background

The Original Application No. 610/2025 was registered before the Hon'ble
National Green Tribunal, Principal Bench, New Delhi, based on a letter
petition submitted by Shri Amar Singh, which was treated as a suo motu
application in accordance with the law laid down by the Hon’ble Supreme

Court in Municipal Corporation of Greater Mumbali vs. Ankita Sinha (2022)
13 SCC 401.

The applicant alleged illegal encroachment and filling of a land Gata No.89
measuring 0.8730 hectares which is registered as a pond.The said pond is
situated at Village Lodipur, Post Bharthipur, Tehsil Lambhua, District
Sultanpur, Uttar Pradesh. It is alleged that certain private individuals, in
connivance with the Gram Pradhan and Village Secretary, have filled up the
poend under the pretext of construction of a private road and proposed

paving work withInterlocking Tiles.

The applicant further alleged that the said activities have resulted in
obstruction of natural drainage, waterlogging and submergence of nearby
residential houses, besides adversely affecting rainwater harvesting,
biodiversity and environmental sustainability of the area. The allegations
also include misuse of government funds and violation of provisions of the
Environment (Protection) Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974, Wetlands (Conservation and Management) Rules, 2017,
Uttar Pradesh Zamindari Abolition Act and Section 431 of the Indian Penal
Code.

Based on the averments made in the letter petition, the Hon’ble Tribunal
observed that the issues raised involve substantial questions relating to the
environment. Accordingly, the Hon’ble Tribunal vide order dated 08.12.2025

registered the matter as Original Application No. 610/2025, issued notices

2|Page
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to the concerned authorities and deemed it appropriate to constitute a Joint
Committee to verify the factual position and suggest appropriate remedial

measures.

2. Formation of the Joint Committee
In compliance to the Hon’ble NGT Orders, a Joint Committee was constituted

comprising of the following members.

a) | Mr Pranjal Tripathi, Tahsildar : | Representative @ of  District
Magistrate, Sultanpur

b) | Mr Sandeep Roy, Scientist E : | Central Pollution Control
Board, Regional Directorate,
Lucknow

c) | Mr Deepak Mehra, Asst. Env. Engg. | | Regional Office, Uttar Pradesh

Pollution Control Board

The Hon’ble Tribunal designated the Central Pollution Control Board (CPCB)
as the Nodal Agency for coordination, compliance and submission of the Joint
Committee report. The Committee was directed to meet within two weeks,
conduct a site visit, verify the grievances raised in the application, assess the
factual position on ground and suggest appropriate remedial actions. The
Committee was further directed to submit its report to the Hon’ble Tribunal

within one month.

3. Site Visit

The Joint Committee conducted site visit at the alleged area during 6t
January, 2025.

4.0 Observations of the Joint Commaittee

a) The Joint Committee members conducted the site inspection and
examined the physical status of the pond recorded as Gata No.89
measuring 0.8730 hectares During the visit, the Committee assessed
the extent of encroachment, earth filling activities and presence of
constructed structures.

b) Local stakeholders and Revenue officials (from DM- Sultanpur Office)
were also present during the inspection to ascertain the factual
position.

3|Page




The point-wise observations of the Committee with respect to the
allegations, as raised by the Applicant is following:

SiNo.

Allegation by the Applicant

Observation of the Joint

committee

In frontof the southern
of plot 86,
Girjashankar Shukla and
RakeshKumar Pandey, in
connivance with the village

edge

head and villagesecretary,
have dug out two trolleys
of soil with a JCB under
thepretext of constructing
and

a personal road

proposed interlocking.,

JCB
operations and digging of

¢ During Visit,
soil were not found for
construction.

¢ Infront of Plot No.86, a
pathway (Kuchcha road)
has been built by filling
of earthen material in the
pond for
vehicular/ pedestrian
movements

¢ Upon conversation with
the local villagers, it was
informed that this road
was constructed in the
year 2002- 03 (approx) in
the presence of the then
Gram
PanchayatPardhaan with
the of
populace of the area.

consent local

¢ The permission was not
obtained from Authorities
for filling up of pond and
associated
activities.

construction

They have filled up the

pond in f{front of their
doorsteps and have
constructedconcrete

structures like iron rods,
toilets, and earthen ramps,

On the filled-up area of the
pond,
structures

severalbrick /concrete

(permanent
typej(cowshed, stubble storage,
agriculture storage
room) have been built by Mr

machine

4{Page
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etc., dueto which the
problem of water drainage
is arising in the
neighbouringhouses, and
houses and doors are
getting submerged.

Rakesh Kumar Pandey& Mr
Girja Shankar Shukla.

As per details given in Point No.
1, these structures were also
constructed approximately
during the year 2002-03

During visit, any type of
submergence of nearby houses
due to drainage system of these
brick/concrete  structureswas
not observed

Keeping the complainant's
identity  confidential s
essential forthe safety of
his life and property. This
would be a great kindness
onyour part. "Take suo
motu cognizance of this as
a public interestlitigation.”

On receiving of the direction of
Hon’ble NGT- PB, the Local
Administration ie. Tahsildar-
Lambua-Sultanpur has
registered the eviction case
against residents (namely Ms
Uma Srivastava, Ms Poonam
Mishra and Mr Rakesh Pandey)

for which hearing is to be held
at the Hon’ble Court of
Tahsildar- Lambua, Sultanpur.
{(copy of notice is enclosedat
Annexure I}

5.0 Summary &Conclusions

a) Upon investigation, it was observed that there has been encroachment
on the pond area, in front of plot no.86.Several brick/concrete
structures (permanent type)(cowshed, stubble storage, agriculture
machine storage room etc.) have been built by Mr Rakesh Kumar
Pandey&Mr Girja Shankar Shukla in the encroached area. Further, a
kuccha road has also been constructed in the said area. The local
population has informed that this construction was carried out in the
year 2002-03 (approx)

5|Page




b) During inspection, it was observed that the pond was divided into two
parts due to filling up by earthen material (in the year 2002-03)and
northern part of pond was dry and had become overgrown with shrubs
&bushes. However, on other part of pond (southern side) was having
nominal water. As informed by villagers, the pond is generally in dried
condition other than monsoon seasonand no natural water available in
the pond. During rainy season, water gets accumulated in the pond.

c) All the structures (cowshed, stubble storage, agriculture machine
storage room etc) built without obtaining permission from local
administration may be removed after the hearing proceeding is
concluded and order is obtained from Tehsildar court, Lambhua and
the earthwork be dredged out to maintain the sanctity of the water
body and the area of the pond should be restored as to original by the
concerned authorities.

d) The concerned authorities may keep vigil in the area by increasing
patrolling to avoid such type of encroachments.

94.7‘1’
(Sandeep Roy) (Dem

_ oSler|26
ranjal Tripathi)
Scientist E, Assistant Environmental Tahsildar
CPCB RD, Lucknow Engineer, Regional Office, (Representative of District
UPPCB

Magistrate,Sultanpur)
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Photographs of the Joint Commaittee Field visit on 06/01/2025

Latitude: 26,186801
2125145
41569 m

‘Accuracy: 5.9 m — e
Time: 06:01-2026 12:03 & .
INote: NGT population sl

Kucéﬁa road‘ln front of P]of no.§6‘

n 3
Elevation: 115.8£10.4 m
Accuracy: 136m

e e
Joint Committee

7|Page



ANNEXURE-2
I&RUT @di (3T ufd)
15/Apr/2026 01:03:28 PM
SHUE: GeTTIR dgdie: awsm U AR
UTH &is: 170455 waet af: 1428-1433 (01 S8, 2020 @30 T &AT: 00172
S, 2026)
gtoft : 6-1 / pWh YA - ST JfH |
@TdeR 1 faeror GTder) U™ g1 o1 faaror 4R 1 feRor GTAGR AT 342
Tan/ (2) @3) (4) (5) (6) ) (8) (9)
mer A/ foar-ufa-wRaren- AAEA HIAH/ ad e (i his) MaHpad fBRAd &Fampa @deR
T WeYe T A / S Fredid are & (30) d(go) ERI™
®IE / YR H0 (I T=T Tyar Siden Y-
IR 3ich) YA 4 0 =T / TR T ST
(6-9 T & 3ieh) / uar/ f&ieh / STt A1
Safafd (Sreah aq)  STUR
89 1) arE / / 89 0.8730 H1/1 1)
(1704550089000061), 0.8730
0.8730

FAME: Th el &the: YT SAHAI TS T ol Y (BRIR)

e Y-ISTG: el 32 T &G T TAHT 3G T A1 T (FRAR)

56


FreeText
ANNEXURE-2


57
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